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MINISTRY OF RAILWAYS
(Central Railway)
NOTIFICATION
Mumbai, the 9th April, 2026
Under clause 20A of the Railway (Amendment) Act 2008

S.0. 1846(E).—In exercise of the powers conferred by sub-section (1) of Section 20A of the Railways
Act, 1989 (24 of 1989) (hereinafter referred to as the said Act), the Central Government, after being satisfied that for
the public purpose, the land, the brief description of which has been given in schedule annexed hereto, is required for
purpose of execution, maintenance, management and operation of Special Railway Project, namely Pachora —
Jamner with Extension upto Malkapur — Narrow Gauge to Broad Gauge in the District of Jalgaon in the State of

Mabharashtra, hereby declares its intention to acquire such land.

Any person interested in the said land may, within a period of thirty days from the date of publication of this
notification in the Official Gazette, raise objection to the acquisition and use of such land for the aforesaid purpose
under sub-section (1) of section 20D of the said Act.

Every such objection shall be made to the Competent Authority namely, Special Land Acquisition Officer
(1) UTPH Jalgaon, District Jalgaon Maharashtra in writing and shall set out the grounds thereof, and the Competent
Authority shall give the objector the opportunity of being heard, either in person or by legal practitioner and may, after
hearing such objections and after making such further enquiry, if any, as the Competent Authority thinks necessary,

by order, either allow or disallow the objections.

Any order made by the Competent Authority under sub-section (2) of section 20D of the said Act shall be

final.

The land plans and other details of the land covered under this notification are available and can be inspected

by the interested person at the aforesaid office of the Competent Authority.
SCHEDULE

Brief description of the land to be acquired, with or without structures, falling within the Special Railway Project of
Pachora-Jamner with Extension upto Malkapur-Narrow Gauge to Broad Gauge for 2 villages in the District
Jalgaon in the State of Maharashtra.

Land Owners Lang | Areass Acquisition
Land Name Name Survey No./ per 7/12 q
S.N. | Acquisition of Taluka . Holding | p .ot Area
Case N vill according to Gutt No. xtracts
ase No. illage
8 7/12 Method |y, (H.R)
Shabbir  Bhai
1 ) 116/3/=% 1 243 0.21
Yusuf Ali
Kalpanabai
- Waman Patil,
= < .
=) 5 Rajendra
07/26 g % W Pati]
5 Z g aman - Patil, | 157/1/2/5 2o 0.8
v Shital Jagdish 12 1 . .
Patil,
Shobhabai
Ramchandra
Aakhare,
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Sunita
Sudhakar Patil,
Sunil
Chandrakant
Patil,
Pramilabai
Vijay Patil,
Prabhakar
Waman Patil,
Madhukar
Waman Patil

Aatmaram Hula
Patil

127/1/2/=/2/
T/

2.01

0.09

Bhagwan
Chintaman
Patil

127/1/2/2/=/2/%

0.97

0.19

Duriya  Bha.
Hujaifa Bohari

128/2 %

1.21

0.10

Hujaifa
Shabbirbhai
Bohari

128/1/%

2.00

0.05

Total

10.64

0.72

09/26

Jalchakra Khurd

Bodwad

Ajiz Jilani
Multani

Habibabi Jilani
Multani

28/2

1.04

0.22

Vilas Laxman
Patil

32/2

1.51

0.02

Bebabai Mango
Patil

58/3

0.0009 Ha./

9.00 Sq.M.

Total

3.73 Ha

0.2409Ha

Grand

Total

14.37
Ha

0.9609 Ha

[F. No. G197/PC-JMNR/Jalchakra- Krushnapuri VIg/20A]

BHUVNESH KUMAR GUPTA , Chief Administrative Officer (Construction)
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